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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

ClVIL APPEAL NQ(s). 630 OF 2000

VASANTH Appel lant (s)

VERSUS

STATE OF KARNATAKA & ORS Respondent ( s)

( Wth office report )

Dat e: 24/08/2005 This Appeal was called on for hearing today.

CORAM :

HON BLE MR JUSTICE B. P. SINGH

HON BLE MR JUSTICE S. H KAPADI A
For Appellant(s) M. Shanth Kunmar V. Mahal e, Adv.

M. Raj esh Mahal e, Adv.
M. R C. Kohli, Adv.

For Respondent (s) M . R Jagannat h, Goul ay, Adv.
R2(i),2(ii) M. P. Narasi nhan, Adv.
R5 M. P.P. Singh , Adv
R1, 3&4 M. Sanjay R Hegde , Adv

UPON hearing counsel the Court made the follow ng

ORDER

Counsel for the the appellant states that a conprom se has been

ached between the

re



appel | ant and t he respondent - G am Panchayat . The same has been pl aced on
record. However ,

counsel for the respondent- Gram Panchayat states that he has no instruction in
t he matter and,

therefore, he wll not be able to make a statenent before this Court that the
Gram Panchayat has

agreed to the conpronise.

Counsel for t he appel | ant prays for time to seek i ns
tructions as to whet her he may

wi t hdraw t he appeal in view of the settlement reached.

Put up after one week, as prayed for.

(Sheet al Dhi ngra)
(Vijay Dhawan)
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